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1969-70 14,01,254 1036.08
1970-71 16 22,261 1303.01
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Strike by d »  SeamM  o f W * «  ft0g 
V «M «1«

1371. SHRI SOMNATH CHATTER' 
JBB; Will tbe Minuter of SHIPPING AND 
TRANSPORT be pleated to itote :

(*) whether the atteatioo of Government
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has facn drawn to the indefinite strike of the 
Seamen of Indian flag vessels ; and

(b) the reaction of Government thereto ?

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS. 
PORT (SHRI RAJ BAHADUR) : (a) and (b). 
The National Union of seafarer* of India, Bom
bay resorted to boycott of Indian ships from 
1-4-71 in order to pi ess their demand for pay
ment of bonus and certain other allowance. 
As a result of the efforts taken by the Govern
ment and the concerned parties, the strike was 
withdrawn on 17th April 1971 following an 
agreement between the Seafarers and Ship
owners to come to a settlement by negotiations. 
The negotiations were held in accordance with 
the agreement but unfortunately the talks 
failed.

Government are still trying to find a solu
tion.

Organisations exem pted from  Payment 
o f Income-Tax

1372. SHRI S. N. MISRA: Will the
Ministet of FINANCE be pleased to state :

(a) the names of all the Bodies and Asso
ciations which are exempted from the payment 
of income-tax under the Income-tax Act;

(b) the approximate amount of income tax 
exemptions as a result of (heir being exempted;

(<) whether in the last financial year any 
enquiries were made in respect of any Body/ 
Association to find out that there has been no 
abuse of the exemption granted ;

(d) if so, the name of such Body/Associa
tion ; and

(c) the result of such investigations or en
quiry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). The required infor
mation ii not readily available.

Exemption from Income-tax is available 
under the Income-tax Act in respect of the in
come of various types listed in several sections 
°f tbe Income-tax Act, 1961 mentioned below :

(i) Section U \ -lilcoiiie from property

derived by Trusts constituted for chari
table or religious purposes.

(ii) Sectton 12: Income from voluntary
contributions derived by Trusts constitu
ted for charitable or religious purposes.

(in) Section 10 (21) : Income of approved
Scientific Research Associations.

(iv) Section 10 (22) : Income of Universities 
and other Educational Institutions.

(v) Sectton 10 22 (A) : Income of hospitals 
and other institutions not run for the 
purpose of profit, for treatment and con
valescence.

(vi) Section 10 (21) : Income of approved
Institutions established for the purpose 
of controlling or encouraging notified 
sports.

(vii) Sectton 10 (23 A) : Certain categories
of income of approved institutions estab
lished for the control and encourage
ment of professions like law, medicine, 
accountancy, etc.

(viii) Section 10 (24) : Certain categories of
income of registered Trade Unions.

( i x ) .Stclton 10 (29) :  Income derived from 
letting of godowns, etc. of statutory 
authorities constituted for the marketing 
ol commodities.

A very laige number of Bodies and Associa
tions spread all over the country derive their 
entire income from activities of the type enume
rated above and, as such, they are exempt from 
Income-tax. As these Bodies and Associations 
are not tax-payers, no list of their names is 
maintained.

A list may be compiled after making referen
ces to the Income-tax Officers all over India ; 
but it will be almost impossible to give even an 
approximate figure of the total tax relief result
ing from the exemptions, because the Bodies 
and Associations being exempt, no returns of 
income are filed by them and no assessments 
are made.

As the Question is of a general nature, and 
as the effort involved in collecting the required




